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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 884 OF 2022

IN THE MATTER OF:

SANJEEV KUMAR ....APPLICANT
VERSUS

UTTAR PRADESH POLLUTION CONTROL BOARD & ORS.

....RESPONDENTS

REPLY ON BEHALF OF RESPONDENT/APEX HEIGHTS
PRIVATE LIMITED WITH SUPPORTING AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

1. That the present Reply is being filed on behalf of M/s Apex
Heights Private Limited, through its Director Mr. Satnam
Singh Sachdeva, who is the duly authorized signatory of
the Company and is competent to swear the Affidavit on

its behalf.

2. That the present Reply is being filed in compliance of
order dated 12.01.2023 passed by this Hon’ble Tribunal,
pursuant to notice being received by the Answering

Respondent of the pendency of the present proceedings.
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3. That in the year 1997, the Uttar Pradesh Awas and Vikas
Parishad acquired a large tract of land and after dividing
the land into plots, launched a Scheme under the name
of Siddharth Vihar Yojna over the said land in the year
2007-2008. Several plots, over the years, have been
allotted in the said area by the Uttar Pradesh Awas and
Vikas Parishad to various private entities for development
of residential societies and group housing schemes and
currently the area is quite densely populated. A large part
of the area under the Siddharth Vihar Yojna is still in the
control and supervision of the Uttar Pradesh Awas and
Vikas Parishad, with the Parishad developing it on its
own, either through construction of flats or residential
plots or other modes.

4. That the Parishad has also got the responsibility of
development of the common civic amenities and facilities
in the area of the Yojna, inter-alia including the

construction of roads, Terminal Sewage Treatment Plant,
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development of green belt and laying of water electricity
lines.

5. That in the year 2014, a Scheme for Allotment of Bulk
Sale Plots in Siddhartha Vihar, Ghaziabad was floated by
the Uttar Pradesh Awas and Vikas Parishad, wherein
tenders were invited for allotment of five plots for
development of group housing. Pursuant to the tenders
being invited, a consortium comprising of 1) SG Estates
Limited, 2) Perigee Land and Housing Private Limited, (3)
Apex Heights Private Limited, (4) Envyron Infrastructure
Private Limited and 5) Sams Real Estate Private Limited,
with the lead member of the consortium being Sams Real
Estate Private Limited, submitted a bid in respect of Plot
No. 4/BS-02 measuring 101175 square meters and
emerged as the successful bidder.

6. That subsequently, it was observed that a High Tension
Line, belonging to the Indian Railways, is passing through
the plot, which cannot be removed or relocated, because

of which a decision was taken in consultation with the
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U.P. Awas and Vikas Parishad to sub-divide the plot. A
proposal regarding sub-division of plots was submitted to
the Housing Commissioner, which was duly approved on
21.08.2015. Under the proposal, it was indicated that Plot
No. 4/BS-2/3, measuring 26000 square meters, shall be
allotted to the Answering Respondent (Apex Heights
Private Limited), being one of the consortium partners.

. That after completion of all formalities, an allotment letter
dated 28.10.2016 was issued in favour of the answering
Respondent in respect of Plot No. 4/BS-2/3 situated in
Siddharth Vihar Yojna, District Ghaziabad, measuring
26000 square meters, with the Lease Agreement being
executed on 21.12.2016.

A copy of Lease Agreement dated 21.12.2016, executed
between the Uttar Pradesh Awas Evam Vikas Parishad
and the Answering Respondent is annexed and marked

as Annexure-1.

. That after the execution of the Lease Agreement, the

Answering Respondent decided to establish a group



5

housing society, in the name of Apex-The Cremlin, over
Plot No. 4/BS-2/3 and took steps to secure all regulatory
permissions and clearances in relation to the proposed
project, including the Environmental Clearance and the
Consent to Establish, and applied for the same before the
concerned regulatory agencies. After detailed scrutiny,
the Answering Respondent was granted the
Environmental Clearance on 06.11.2017 by the Ministry
of Environment, Forest and Climate Change, Government
of India and the Consent to Establish by the Uttar
Pradesh Pollution Control Board on 09.05.2018.

A copy of Environmental Clearance dated 06.11.2017,
granted in favour of the Answering Respondent, is

annexed and marked as Annexure-2.

A copy of Consent to Establish dated 09.05.2018, granted
in favour of the Answering Respondent, is annexed and

marked as Annexure-3.

. That the present Original Application has been filed by

one of the residents of the Siddharth Vihar Yojna,



6

highlighting the fact that roads, green belt, drainage and
sewage treatment facilities, parks etc. have not been
developed in the area in a proper manner, which is
leading to environmental pollution and also causing great
hardship to the residents.

10. That as has been mentioned in the preceding
paragraphs, the Answering Respondent is the Allottee of
only one of the plots in Siddharth Vihar Yojna, which
encompasses a huge area and comprises of projects of a
myriad nature, ranging from residential plots, group
housing schemes, schools, colleges and the associated
infrastructure. Hence, by way of the present Reply, the
Answering Respondent is restricting itself to addressing
the concerns regarding environmental compliances
within its project area.

ENVIRONMENTAL COMPLIANCES

11. That at the outset, it is respectfully submitted that the
Answering Respondent is a company, which is a reputed

presence in the industrial circles and prides itself on
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practicing the highest standards of professional and
business ethics in pursuing its commercial interests. The
Answering Respondent has been extremely vigilant in
ensuring that all environmental norms and regulations
are complied with. The company has got all the necessary
approvals, licenses and clearances, required under
environmental laws, from the regulatory authorities and
considers the same as not only its liability but also its
duty as part of responsibly conducting its business
interests.

12. That it shall be evident from the contents of the
following paragraphs that no environmental pollution of
any kind if being caused by the Answering Respondent
and all environmental compliances have been strictly
ensured by the Answering Respondent.

13. That with regard to sewage treatment facilities, it is
respectfully submitted that a well-equipped Sewage
Treatment Plant, having total capacity of 760 KLD [380x2]

has been installed at the project site of the Answering
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Respondent. It is ensured by the Answering Respondent
that the STP is operational at all times and the
parameters of the treated water are well within the
prescribed norms. Presently, around 350 KLD of sewage
is generated at the project site of the Answering
Respondent and the entire treated water is being utilised
within the premises of the Answering Respondent,
through modes like gardening, washing and flushing.

14. That it is pertinent to mention that the responsibility
of construction of the Terminal STP, having a capacity of
43 MLD and catering to all areas of Siddharth Vihar
Yojna, including the project site of the Answering
Respondent, is that of the Uttar Pradesh Awas Evam
Vikas Parishad and currently, the first phase of
construction is going on in relation to the same. The
trunk sewer pipeline has been laid by the Parishad and
connectivity to the same has already been provided from

its project site by the Answering Respondent.
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15. That in relation to the management of the solid waste
generated in the premises of the Answering Respondent,
it is submitted that the Answering Respondent has
installed an Organic Waste Convertor [waste composting
unit] at the project site, which has the capacity of 500
kg/day. Since the total amount of solid waste currently
being generated is much higher, hovering in the range of
1500-1700 kgs/day, the Answering Respondent has
entered into an agreement with J.J. Waste Solution
Private Limited, one of the largest waste management
companies in the country and also an authorized vendor
of the Ghaziabad Nagar Nigam, for handling the balance
amount of solid waste generated at the project site of the
Answering Respondent, a fact which is also reflected in
the Report submitted before this Hon’ble Tribunal.

16. That in relation to green belt development, it is
respectfully submitted as against the requirement of
planting 130 trees under the approved plan, the

Answering Respondent has planted more than 400 trees



10

within its project site, with the area of the green belt also
being much more than required in the map and the said
fact 1s also indicated in the Report submitted to this
Hon’ble Tribunal. The said exercise was undertaken by
the Answering Respondent as an extension of its ideology
to ensure development in synchronization with nature
and environment.

17. That as is abundantly clear from the above submissions,
the Answering Respondent is totally compliant with
environmental norms and has ensured that all
environmental compliances are done at its project site,
thus negating the possibility of any pollution being
caused from its project site. The Answering Respondent,
as a responsible entity, is also willing to co-operate and
participate in any exercise that may be undertaken to
preserve, protect and improve the environment in the
area surrounding its premises.

ISSUE PERTAINING TO NON-ISSUANCE OF

COMPLETION CERTIFICATE
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18. That in terms of Government Order dated 26.09.2011
issued by the State of Uttar Pradesh, it was mandated
that in all upcoming residential schemes in the State,
twenty percent of the dwellings shall be constructed for
the Economically Weaker Section [EWS] and Low Income
Group [LIG] segments of the society. On 05.12.2013,
another Government Order was issued by the State of
Uttar Pradesh stating that in projects occupying an area
of less than 4 Hectares, it will be permitted to construct
the EWS/LIG dwellings within an area of 5 kilometres of
the area of the project site, in cities having population of
more than 10 lakhs. It was also indicated in G.O. dated
05.12.2013 that in case the construction of the EWS/LIG
dwellings is not possible, then the developer shall be at
liberty to deposit an amount, as determined by the
Development Authority/Awas Evam Vikas Parishad, as
‘shelter fees’ in lieu of the same.

A true copy of Government Order dated 26.09.2011 is

annexed and marked as Annexure-4.




12

A true copy of Government Order dated 05.12.2013 is

annexed and marked as Annexure-5.

19. That as shall be evident from the sanctioned map of
the project of the Answering Respondent, the initial plan
was to construct seven towers, with six of them having 33
floors and one tower having 34 floors. However, when the
construction began at the project site, it was realised that
the construction of such high towers will result in the
layout of the area becoming extremely dense, which will
put a huge amount of pressure on the area. Hence,
exercising precaution and looking at the long-term
sustenance of the project and the safety of the residents,
the Answering Respondent reworked the layout of the
project and decided to reduce the height of the towers,
with four towers now having 29 floors and three towers
having 30 floors.

20. That as a result of the reworking of the layout of the
project, the number of dwellings also had to be

proportionately reduced and the Answering Respondent
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decided that even though the said step will cause a loss
to it, but it will be expedient to deposit the shelter fees, in
lieu of construction of EWS/LIG dwellings, as mandated
in G.O. dated 05.12.2013. It is relevant to mention that
the project site of the Answering Respondent measures
26000 square meters [2.60 Hectares] and hence the
provisions of the said G.O. was squarely applicable to the
Answering Respondent.

21. That having exercised its choice in terms of G.O. dated
05.12.2013, the Answering Respondent wrote a letter to
the Awas Evam Vikas Parishad, received on 26.04.2019,
requesting for necessary instructions and guidance in
relation to deposit of the shelter fees, in lieu of the
construction of EWS/LIG dwellings.

A copy of letter, addressed by the Answering Respondent
to the Housing Commissioner, Awas Evam Vikas

Parishad, is annexed and marked as Annexure-6.

22. That thereafter, no response was received by the

Answering Respondent from the Awas Evam Vikas
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Parishad in relation to the above aspect. In the
meanwhile, the construction at the project site of the
Answering Respondent was completed in the year 2021,
with the Answering Respondent applying to the Uttar
Pradesh Awas Evam Vikas Parishad for issuance of the
Completion Certificate, in respect of six towers, on
08.02.2021 and in respect of the seventh tower on
17.08.2021.

23. That to the utter shock and surprise of the Answering
Respondent, Awas Evam Vikas Parishad kept sitting over
its application for grant of Completion Certificate and
informed the Answering Respondent that it had to first
complete the construction of the EWS/LIG units before
the same could be granted. It was also pointed out by the
Parishad that the amenities, like the primary health
centre, police chowki, post office and school were yet to
be completed by the Answering Respondent.

24. That the Answering Respondent informed the Parishad

that in terms of G.O. dated 05.12.2013, it had the option



15

of exercising a choice and the Answering Respondent had
already conveyed its choice to the Parishad that in lieu of
construction of EWS/LIG units, it had decided to deposit
the ‘shelter fees’ in lieu of the same. Further, it was also
indicated by the Answering Respondent that the
construction of the police chowki, primary health centre
and the post office is going on and is likely to be
completed in a short time. It was also pointed out that in
respect of the school, only an area of 1000 square meters
is to be given by the Answering Respondent, which was
earmarked and available, and the construction of the
school is to be done either by the Parishad or by any
agency authorized by it. The Answering Respondent also
sent a representation to the Chief Minister and the Chief
Secretary, requesting them to permit it to deposit the
shelter fees in lieu of construction of EWS/LIG units.
However, no response was received by the Answering

Respondent from any agency/office.
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A true copy of representation sent by the Answering
Respondent to the Hon’ble Chief Minister, State of Uttar

Pradesh, is annexed and marked as Annexure-7.

A true copy of representation sent by the Answering
Respondent to the Chief Secretary, State of Uttar

Pradesh, is annexed and marked as Annexure-8.

25. That the Answering Respondent also informed the
buyers of its flats about the prevailing situation and the
reasons for the delay in issuance of the Completion
Certificate. The buyers were insistent that since their flats
and associated infrastructure are already complete and
fit to be occupied, the Completion Certificate can be -
issued later by the Parishad but they should be permitted
to occupy their flats and that is also the practice followed
in entire Delhi-NCR. Succumbing to the pressure of the
buyers, the Answering Respondent permitted the buyers
to occupy their flats and ensured that all the associated
infrastructure and facilities, like electricity, STP and solid

waste management, are made available to the occupants.
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26. That on 03.10.2022, the Parishad, acting in complete
disregard of the established norms, lodged a FIR against
the Answering Respondent for having permitted its
buyers to occupy their flats without the Completion
Certificate. It was also mentioned in the FIR that the sole
reason for non-issuance of the Completion Certificate was
that the Answering Respondent had not constructed the
EWS/LIG units and had not completed some of the
amenities.

27. That thereafter, the Answering Respondent, relenting
to the insistence of the Parishad, decided to construct the
EWS/LIG units. However, since it was not possible to
construct the same at the project site, the Answering
Respondent decided to purchase a suitable land and
construct the units within an area of 5 kilometres of the
project site, as permitted under the G.O. dated
05.12.2013. For the purpose of allotment of land, the

Answering Respondent submitted a letter to the
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Ghaziabad Development Authority and also submitted a
proposal to the Awas Evam Vikas Parishad.

A true copy of letter, addressed by the Answering
Respondent to the Ghaziabad Development Authority, is

annexed and marked as Annexure-9.

A true copy of proposal, submitted by the Answering
Respondent to the Awas Evam Vikas Parishad, 1s annexed

and marked as Annexure-10.

28. That as is abundantly clear, the non-issuance of the
Completion Certificate to the Answering Respondent is
not due to the failure of the Answering Respondent to
achieve any environmental compliance but due to the
arbitrary action of the Parishad to not extend the benefit
of the G.O. dated 05.12.2013 to the Answering
Respondent.

29. That in order to put a quietus to the entire issue, the
Answering Respondent is holding meetings with the
officials of the Answering Respondent to allot a suitable

piece of land, at the expense of the Answering
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Respondent, so as to enable the Answering Respondent
to construct the EWS/LIG units. The talks are at an
advanced stage and some prospective sites have also been
shortlisted. It is expected that the impasse shall be
resolved soon and the Completion Certificate will be
1ssued in favour of the Answering Respondent.

30. That the Answering Respondent has been operating at
all times with a valid consent from the UPPCB under the
provisions of the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control
of Pollution) Act, 1981. The current consents, granted by
the UPPCB to the Answering Respondent under the above

named statutes, are valid till 31.12.2023.

Copy of the consent under Section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, granted
to the Answering Respondent by UPPCB, is annexed and

marked as Annexure-11.
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Copy of the consent under Section 21/22 of the Air
(Prevention and Control of Pollution) Act, 1981, granted
to the Answering Respondent by UPPCB, is annexed and

marked as Annexure-12.

31. That it is respectfully submitted that compliance of all
conditions, related to the various consents, certificates
and permissions granted to the Answering Respondent, is
ensured by the Answering Respondent with great

diligence.

32. That the Answering Respondent is also a stakeholder
in the preservation of environment and adopts all
measures so as to ensure that no pollution is caused due
to its actions. In such circumstances, it is respectfully
prayed that the present Original Application may kindly

be disposed of, qua the Answering Respondent.

FILED BY:
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[ANKURJKHANDELWAL]
Counsel for Respondent/M/s Apex Heights Private Limited
FC-10&11, Sector-16A, Film City, Noida-2011301
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Dated: 20.02.2023  E-mail:ankur.khandelwal@sarafpartners.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 884 OF 2022
IN THE MATTER OF:
SANJEEV KUMAR ....APPLICANT
VERSUS

UTTAR PRADESH POLLUTION CONTROL BOARD & ORS.

-«RESPONDENTS

AFFIDAVIT
L. Satnam Singh Sachdeva, S/o Mr. Jaswant Singh Sachdeva, aged around 62
years, R/0 A-150-Surya Nagar, Ghaziabad, Uttar Pradesh-201011, presently
at New Delhi, do hereby solemnly affirm and declare as under: -
L. That I am the Director at M/s Apex Heights Private Limited and in that
capacity I am fully conversant with the facts of the present case. T am

also duly authorized on behalf of the Company to affinn this Affidavit.

ro

That | have read and understood the contents of the accompanying
Reply to the aforementioned Application, which has been drafted under

my instructions and I state that the contents of the same are true and
coirect to the best of my knowledge derived from the records
maintained during the course of usual business by M/s Apex Heights
Pﬁvqte Limited

{ /
8% kathe Annexures annexed to the present Reply are true and/gwecl B

/ opies of their respective originals, %

DEPONENT

VERIFICATION
Verified at New Delhi on this day of February, 2023 that the contents of the

above affidavit arc true to my knowledge, no part of it is false, and ngihmg
material has been concealed therefrom. [y ’/ o
tkﬁ’DEPONENT
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And M4s APEX HEIGHTS PRIVATE LIMITED. a Company withil meaning of
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calied the Lesses which expression shalt unless the context does not 5o admit, include

v, administugers and e
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and old at feast 26%, share of the consartium Uil completion of Project,

which 1s a lead
> Jessor thal i shail

AND \\I Iixr‘,\\ SAMS REAL

c PRIVATE
b \m tL ltnf.n represenicd
ol cone
: fal purpose Compuny nuih
luvit Jileilk’d with ke i’wl ) S\Iunl rs) thas execution of Lease
01 the nanwe o Relevant Members cl“kl accardingdy
fions ol auction

caupeed oconsemt
cement may be
sliance to clause 8
subedivision of plot
2148/B3S dawd
the

. B approv
fl(‘us ny Con nn%sa(}%m Phe demils

Fatiiae S

’(/‘ L ) ,&M

7
"-k\. %
A e }'
1 L S

EI¥ U‘—LW S

dutm Ul completion of
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%
Iy Sams Reql [states (P £id. D 26000 SOM )
b Phase Il - Bearing
plot No 4/138.2¢4
21 SO Estzres Limited C20907.20 SOM)
33 Apex Height () Lids 26000 SOM. ) Phase-l - Beating
niot No 438273 ’
43 Favvron lnluwuuuu {(P)ixd Phase-i- Bearing
)
S1 Perig o & Housing (7 Lud, 014008 SOMY Pliase-1 - Bearing
ot No /3.2
b R S Fao'@sii il Aoy (S REREWTTE o] e losgine 1 s L Wiy
LT LS| il g 111 RTGT (1 I | . T I LR T 14 [L" [ WO TeAr bk ',i](
peEnens and o e the ey o et under e LY wea brochore ron
e Hie proge Wk prosasions o blrovhure

AND WHEREAS by ¢ fetter No. Zero dated 30.9.2014 the Relevan: Viember ¢ Lead
Mamber has also jolned in the said recuest of Uie consortium 1o the Lessor 1o accept it
crtake and perform i ab drodnd exerd
cansortiwm wnder the LOT and brochuee including o
AGREEMENT

the fessec 1o

AN LG e

AND WHEREAS the lessee has further sepresented 1o the effect that it has been
promoted by the selected consortium for the purposes here of,

AND WHEREAS the lLessor has agreed o the said request of aforesaid consortium and
lessee and has accordingly agreed Lo enter into (his LEASEDEED subject to the terms
and conditions set forth heyeinafier,

NOW THEREFORE, ¢
agreements set fifth in the
AGREFEMENT agree as follows

g and the respective covenants and
NT. the parties to 1his  LEASE

AN perterms and conditions of auction brochures and allotment lefter bearing no. 16003
di. 20.09.2016 was issucd in favour of SAMS REAL ESTATES PRIVATE LIMITED.

AND where as Sams Real Estates Private Limited being lead members and other
refevant members mutially agreed [or the Sub Division of the plot as mentioned above
and aceordingly 4 plot bearing No #/88-2/3 o Mwsurnw 26000.90 sq.mt. belong to
APLEX HEIGHTS PRIVATE LIMITED as rejevant member and 2 allotment letter
No. 18%8] de. 28.10.2016 was issued in compliance to lerm and conditions of original
fetter o, 16003 di 20.09.2016 and werms and condition of Brochures issued al the time

(>E':‘m»;.non. Now details of payment 6 prenguns are 4s under —------
!}/ ;‘ /;{-ﬁ
“ A
+', | \I Ay ;".
T AT Ve

So¥e W I
niduar
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1o Pavoent of Premium ;

t.i Total Premium of Rs. 1.00,94.50,000.00 ¢ Rupees One Hundred Crore
Ninety Four Lacs Fifty Thousand oniy) hercinafter referred 1o as total
premium amount is payable by Lessee to Lessc f out of wlzich Lessee has
paid Rs 25.23,62,500.00 ( Rupees
Sixty Two Thausand Five Hundred oniy)

ameaennty 1o the Lessor and

TR 708750000 shal! be paid

monthly instaliments with intere

the follawing manner

e lesser i Ten equal Six
antian withio five vears in

a0 s meng o
! i ] v ] | 1t |
Fie ] Y T ]

Iy
= 31122019 10

X 01062 ”(i 1(.-( i )
o T 0220 ,03,07,650.00
| 10 é‘gmu H30.00

the romal cost of plovpremium

i
il
10 ‘]k covenants, sions a 1LI agreemel il lmun Contain cd on the pau of
the fessee to be mb;)s:m\fef\ civend  and frmed, the lesqo‘
DOLES HERE BY demise on te the lessee thar plot of land
numbered  04/138-02/3 séruutmi siddharth - Vihar Yojna.  District
Charvinbad, conmained by measuren Area-26000.60 sqm) and bounded
by
O the North by . S0naes wide road
Uy thie South by = Plot ni WBS-2
On thie East by - Plovne HBS-5 &
O the West by - s wade rogyl
éi‘l-’~*z‘eil‘ ;lf"!f».r M"’crvm o des'nised premises™) by
UHRS S 5 iy \Iunncated and shown in
'\rl\&k
III
I'| f‘-l \
\\&J-"’.‘\)} e
JoHo 2 g atin
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14 In case of default in depositing the instaliments or any payment
addilinm..' pancl interest €& 02% compounded hall yearly Le 15 +2 = 17%
shall be feviabie tor defaulted perind on the defaulted amount.

£S5 Al naviment should be made thraugh s demand draft/ pa\-’ order dra\“n in v
favour of “Uitar Pradesh Avas Dwvarn Vikag Parishad, Ghaziabad™ and '

Commerce, Mewar hmrmtc, Sector-a;.

pavabie at Oriental bank of
Vasundhara, Ghaziabad,

.

s name and details of plots allotted
order . Premiuns veferred woin this
B A\w.lw ¢ 10 the § essor for the allotted
wuld be remiited E); due dale, In case the due ll']IC 05

Pessze should ensure remittenee on the pre

l Sease

plot
lani

TR TEY IR T YT ¢ e b st Devanljesad rowards g mlaees)
P I s L Jotherealer the Balaeed ol be adiustes U
srentiean i and e laise rent payable.

st el additional land. the payment of the premium ol the
shatl be made in lump sum witht h e 30 duys from lhe dalc ni"

£

1.9 The period  of delault shall be rounded  half vearly form the due date of
payment  of such insiallment but subject o maximum 3 (Three) such
default shall be allowed after thivd defauls, E»esmr shall have right to
determine this LEASE and enter into demised premises

Provided that belore determining this LEASE, Lessor shall provide
opportunity of hearing 1o lessee by giving 13 days rotice to the Lessee.

AREA

The arca of pla u]iu{:ed may slightly vary st the Ume of handing over of the
passcsx‘nn The preaviam ol plot will pmpt}l vonately vary due 1o such
wiations, [: kmh varision is sithin 20% limits, oo swrender shall be allowed,
lsov. ever, | are than 2006, Lessee will have  the option of
surrendering ack tie entire simount deposited by him-’%w
without an res The dp licable rute ol aliotme
ol additional arca s : ate of the nearby area at tlzc
time of commumication about the the original rate of
allotment along with simple mh- st 0l13% from the dawe of alloiment,
whichever i ol the additional fand will be made as
per clause

' ¥,
. « Ay
d .
-
&\.n -
!
iy el SV[TTRITE Ilr [I-\I:
= R . L5 - L‘ "\’,'/‘
I ; . o
Joslo amai T :

m.\:ﬁ'«
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AS IS WIERE IS BASIS / LEASE PERIOD)

Phe Demised premises will be accepted by the lessee on an “as is where is
Basis™ on a lease for & period ol 3 vears starting from the due date of this
LEASE AGREEMENT.

POS

4.0 Possession 0!” l)c
caveulion and re

\\i \\ H,'f »I \

r‘LE The Lessee will be authorzed

frer the law i possess on of ]

and market the flats/plots only
s s fzken over by o,

Fove alionnee selll feeisee W o1 i B 1 il ' WO Isentv e

V14

prevcsnt ol the teral [eRnsed piensises ax per permis=ihle §
32 Adter the approval of the layout pian by
Hats only once the internal development
ates supply. elecn

g ele.are in g

e cann allat plots and
5 internal roads, “sewerage

ge. culvers, w sion Lines. street-

S8 I|>e registry - in favour of end allotiees shull be made by Lessor but anly
altec the development works are complete. At the tme of registry. free hold
%m:ous to Lessorand stump duty to govi. shall be paid by the end allotiee,

Yot Inocase of the Free Hold registry of & {lal is proposed, a tri-party  deed
b-"‘r\w'“} the Lessee the allotiees and lessor shall he executed. The responsibility
regarding the quality of the “Construction™ shall be of the lessee

b The leuassee shall have 0 excruie the subleuse agreement in favor of
s;ubi@ﬁs‘;scc for the developed plovfla

onditions hefore the execution
i favour of the Individual

2.5 The Lessee shall have to {ulfill the foliow
of" the Sale Deed/agreenment of the Naie/piot
alluttee(s):

i} Lessee shall submit the femporary o
tili* constructed flats an the ;-lllu’lc;

= Ut Pmde\h‘ Avak Fvam Vil
( I.ur\ SENCGEHIN lU: VSEAGREL \I

eupaney (completiony certificate of
win coneerned Department of
FLUPANVPY as menticned in

|
7Ty e ——— 0 or i
20 eSS Yo s i e I\ | W\ L’
FOMG I L judnyd u Ny< i = L\ o
p iy .
MU
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(0 Dues Certificate™  in accordance with the
MENT  fram the

i Lessee shall submic ©
pavmert schedule speciticd in dius LEASE AGRI
Account / Property Department of the UPAVD.

i The physival possession of the dwelling  uniw/flats/plots will be
permiited (0 be given only afler execution of sub-lease agreement i

favour of end  allottee, which  shall be in proportion 1o the amount
received against the total premivm amount of the Demised Premises.

.0 INDEMNITY

0.8 The Lessee shall execute an intemniny bond. indemmnifving the Lessor againstal
disputes arpsire ogbool
b L] ' |
f (S L i AT TN e e
ti V" ey apis o wousives alonment o P .
6.2 Phe | be responivle for inpies yof the

prrent and subsequent maintenance of
nale sgeney (or such work responsibility is

reject and  also for

ling and  services tifl such time , alter
ientified fegally by the 1essee,

7.0 DOCUMENTATION

The cost and cxpenses of preparation. stamping  and registering this LEASE
AGREEMENT and its copies and ail other incidental expenses will be borne by
the lessee, who will also pay the stamp duty levied on transfer of immovable
propecty. or any other duty or charge that may be levied by any Board
empowered in this behalfl The Lessce shall be responsible to communicate to
the allottees the conditions applicalsle to them befere making any allotment.

8.0 NORMS OF DEVELOPMENT

The Lessee is allowed w develep the pluts/construct the (lats subject 10 the
following norms .= N ) -
| Maximum permissible Ground Coverage ' 353%
| Maximum permizsible FAR 2
| Set |§i:lf|\t; _
| Maximum Height ‘ . No Limit
Provision of Public and Semi Public The Lavour of the scheme haes o
faciiitics be prepared as per the provisions

ot building bye-laws applicable at
\ o the lime ol allotment anc as such |
park/apen spaces. schools /colleges |
and othor faciites ool are o be

arovided in the integrned scheme,

U amar gireie
GC‘;{O ST o F o e - ™

Cq TR qﬁq;{ \l i

€ =
3 o \¥
R A\ AW~
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9.¢

4y 7

CONSTRUCTION

1y > . N . .
e Lessee  is required to submic huilding
shiowing the phases for execution of the for approval within 30 days from
the date of possession and shall start cons

fon within 3 months from the date
ol sanction of plans. The Lessee shall be required 1o complete the constraction of
Project on denvised

Premises as per approved Jayout plan and get the Completion
certificate issued from Archilecture and Planning  Department of the UPAVE
within & period of § years from the dae of execution of this LEASE
AGREEMENT | hicase of plotted 'ie\cﬁop nent, the final purchaser of plot shall
Have o obtain completion certificare fran the Board within the period of § vears
from the date af execution of sale deed.

! pim together with the layeut pau

Mang  with the lavout plan ahe Dewil Protect Report (1R shal! also: be

stlimitted by fessee and PR whick shall s e g use phos, specifications ol
Hrns! g vl il I Vo pta v oF Provedt i Mse
LY 1 LS oo (NS | W't A ER S 1 Tl ;'l! ] TH0 T g
[ R | ; il | ' SN vrater wid
, Hibirse v e lows

A development agreement shall aiso be eacwited Ew.\scu Lessar and Lessee in
which schicdule of suplementation. speciiication, and other conditions/restrictions
to ensure the quality of interial develoomaent eie, shall ¢

qiciuded,

I any vitlage Abadi exists within the Project area. then all the public amenitics

shall be provided by the lessee within the Abuli arca.

'he Lessee shall provide and construct 10% FW.S
Project Area and these flats shall be allotted 1o the beneficiaries as per the
provision ¢l G.0. No. 3338/08-1- ll~80 2000 dated 26.11.2011 the seiling cost
shatl aiso be fixed as per the provisions of GO s

and 10%% L.1.G flats within the

&

Wilhin the Project area, provision for facilities as per subdivision of plm shown /
approved by Housing Commissiones A ctier no 2148 dated
2LE.200 5 are o be provided o plot o 4/B5-2/3 alloned 1o refevant members after
dividation namely M/s APEX ﬂlil’(?]l’!‘% PRIVATE 1.IMITED, and an
undertaking to effect in order W bound (o provide the facilivies as shown in the
Bayout plan. have been submitied by the le ¢

FANE SN

e ! [BIERRRIS IS L SRR E

IRl

All periph“*.ﬂ external development works ¢35 may be required 0 be carried out up
o the Demised Premises {neluding construcsion of appm.wh road, drains, culverts,
clectrieity h tribution/trgnsmission  Hnes. water <upply and sewerage will be
provided by the Lessor / LIPAVP

T hu‘llndtﬂ

40
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9.9 Withow mcj ice o the Lessor’s right of cancetlation of this LEASE
AGREEM X al‘ii‘f extension of dme for the completion of Project. can be
exfnded lor o maxi:m,sm petiod of ancther three years onty with penalty as per
For first sear the penaby shall be 1% of the ol premium, For second year the
penalty shull be af the wnal prowsiany for dhird vear the penalsy shall be 3% of
the 1otal prestiExtension lor nore than three years, normally will not be
permitied,

900 in case the Lessee does not consiruct buitding within the time provided including
extension granted. i any the LI (EEMENT shall be Hable to be canceiled

SASE AGH
}(! ieseor shall m v zm%n e u —enter l§> [)f-m xed Premises and Lessee shall inose
v dines appurtenant theres

essee to decide the size ol the Hats/plots
g*lz':i%c::% developmen

D11 There siu

ar b deg

e mervgn sl o Bogd ssihin the s eoaredn shall be 120
I I Ve !
J ) 1l Ciroup o v i [
IS CONRTTIEEC P, astinongt and '.!-I:l'Iil_' e ilitges, the FEAIL allowe
shall b wathun the it of mas FAR allossed Tor those uses as per butlding Hy

o MORTGAGY

The mortgage nermission shall be granted (where ibe plot s not-cancelled or any
e Uoserved? iy i'nwmr ui‘ a schedeled Bapk Government
stitgtion approved the Reserve Bank of ladia for the
urees, for u.&:mzlm.imn ey the Demised Promises The
unstruction as per erms of the Demised
noob e for constraetion and should
Prentises premium,
uments before Lessar for seching

purpose of ralsin )

ee should luve \"‘EiL e period Sy g
Premises or have obtsined vaiid exensi
Bove eleared upte dite dues of the Demised
f‘ﬂi;‘ Lessee \u]f submit the fol) fonving d

Py

cr o the Scheduled Bank Government Organization 7 Financial
roved By (he Reserve Hank of India,

oo non judicial stamp paper of Ra i/~ du
iy ne unauthorizdd constiuction and cm‘nmcrciz‘d z‘nc%m;zc«
rea (Group Hotising)

A
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12,2 The Lessee will not make, by any aliemdio

c.  Clearance of upto date dues of the | essor, Lessor shall have the first charge
8n the plot m\wwds payment of ait dues o’" Lessor. Provided that in the event
of foreclosure of the Demised promises shall be entitled to lem and recover
such percents age. as decided by the lessor, of the unearned increase in value
of properties in respect of the marke i of the said Domised Premises as
first cha: rge. having priority over morlgaged charge: The decision of

the Less ket value of the said Demised remises shall

be final and binding on all the partics concerned,

oAl

sor’s in respect of the
The Lessor’s right to the recovery of (he unearned increase and preemptive
right t purchase the Demised premises as mentioned herein before shall

apply equally to involunwary sile or ransier, be it bid er through execution of
decree of insoivency from a cowrt of faw,

TRANSTIR o ()f 1’1()[% ((m\nmm! umnmnt:

stdual at)
s s pet (he ollowing con (illw 1S

o b However nd

{1y 1he dues af Lessor towards cost ¢ fand «h
pavivien: schcdule speciiied

be paid in accordance with the
sublease of the plot

[ enae e executs

(it} Transter of Hat will be allowed onty after obtaining completion certificate by
the [ essee.

(iil) First salestransfer of a atplot to an allontee shali be through Sub Lease
Deed ¢ Sale Deed ta be exceuted on the request of the Lessee to the Lessor

n writing.

2.0 MISUSE . ADDITIONS, ALTERATIONS [T,

2.1 The Lessee shali not use the Demised Promises for any purpose other than

mentioned 1w the sanctioned fayout plan.  In case of violation of the above

canditions. Lease shall be lable 10 be cancelied and Possession of the premises

shall be resumed by the Lessor aind structure inany on the demised Premises shall
. be forfeired by the Lessor.

e

additions o the said building or

nllwr crections for the time being on the Demised Premises, erect or perm:t w

ereet any new building on the Demised Promises without the prior v\ul[m consent

m" the Lessor and hi case of any devimios from such terms of plan, shall

immi—:diateix-’ upon receipt of noffee from the Lessor” requiring, him to-do so,

correet such deviation as alresaid.
A

T AT ST
\ et [

Wolo arard <4 famr wfRug RS
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R

i1 the lessee fails to correct such deviation within as pacified period of tme after
the receipt of sucl
deviation 1o be ¢
by paying the jes

ch notice, then it will be lawtul For the 1 essor o cause such
nected at the expense of Lessee who hereby ugrees Lo retmburse
sor such amounis as may be fixed in that behail

LIABILITY 10 PAY T

fie fe%cc shatl be liable to pay ail rates, taxes. cha
stion imposed by iEPA‘v’i’ mn(.mxrvu*c\! in [hzs helml%’,
"“mexl Prerises

sessment of every
in respect of the

!
dus
e

OVERRIDING POWER OVER DORMANT PROPERTIES

have to plan a nmaintenasce programme whereby the entire
s and buildings shail be kept:

In & state of good condition to the satisfaction of the Lessor at all limes,

And to make available required facilities as well as to keep surroundings in all

ainges peet and clean, Q("O{f haeaitiy zmal sale condition accarding w0 the
copvenience ol the inha s of the plac

fhe Tessee shall abide by ali reguiations. Bye-laws, Directions and Guidelines of
¢he UPAVE framed 7 tssued by the concerned suthority from time to time

5o fi

eetions of this LEASE AGREEMENT,
bnpose such penalty as the Commissionar of
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15,4 The IEssee shall make such arrangements as sre necessary for maintenance of the
buildings and comunon services and it the buildings are not maintained property,
Fxecutive Fngineer or any officer autherized by Commissioner ol UPAVE, will
have the power to get the z‘na%nlo'mncc (*e;;mc through any other Agency and
recover the amount so spent ﬂ‘on the Lessee, The Lessee will be individually and
severally liable for payment of the maintenance amount.  The Uttar Pradesh
Apartment {Promotion of Constraction, Ownership, and Maintenance) Act, 2010
and rules and bye laws made their under shall be applicable on the Lessee end
allottee. No objection 1o the amoun: spent {or maintenance ot the building by the

P essor shall be entertained and decision ol the Housing Commissioner of UPAVP

iy this regad Hobe final,

A

ween the fess

e maintenanee of wownshi dnl venture agreement b .
lectric

AV shadl be envcuted s ey of

_ Ly FQOHINIRE
wxhip s handed o cwthority, 408 ol the money so
handed over o UPANT wl nee maney shali be deposited
ESC R( Account which shall be cnerated jointly by |essee and UPAVP,

1‘
AU R The

ce of the township to the Suciely /
ed oves  RWAL

16,1 - in addition to the other specilic clauses relating to cancellation, the Lessor, as the
case may be, will be free 1o exercise ifs right of cancellation of Lease in the
following cases: -
iy Allotment being obtained through misrepresentation/suppression of material
facis, mis-statement and/or raud;

(D Any violation of directions issuad or rudes and regulation framed by any
LIPAVI or by any other stawutory body.

atlotiee £ lessece for breach ¢ violation of
terms and comndi |<)n< of registration ¢ allotment 7 Lease Agreement and / o
noa-Deposic of re 5 wion alleanenl amount. As well ay providing the
aciifios show tpkan fated 21082018

%,
«

i1} Default on the past of tln appl

fa v

oo o

Tq AR ST \{ TS
[oHoe ITEA *Q" {!J\.uf‘"{ 7?3"}?} 9 :\-_' ol
e

L

fod
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16,2 1f 4t the time m‘“ cancellation of LEASE AGREEMENT the Demised Premises is
vecupied by the Lessee thereon, the wmount cqu.wlcnl to 5% of the Total
Premium amount of the Demised Pramises shall he forfeited by the Lessor and
Board witl srructure thereon. i any, and the LUSSLL.« will have me ol the paid will
be resumed by the right 1o claim compensation thereef. The halance, if any, shall
e refunded withour any interest.

OTHER CLAUSES

i
1

any clarthcation or mterpre
ceision of Housipng Cony

hese terms and conditions,
P shall be finad and binding,

NISSIONS ¢

W dwe e oy Foree Majeare” er sueh clresmisimness eyemndd the [essor’s cantrol,

e Lessar i wothls pe Deiliare (he Lesses b apdeenikie the aetivities within ope

= LI L NE LT T4 15 T S Al S & g [ Y V=R YR denasits |.'.‘J'.'}'1ill11§' i

[ {y I s e nts avil t ezl e Bases ol
1] [l | 11 (att!

E700 Hthe Jessee commits any act of amisgion on the Demised Premises rey
nuisanee, it {be lawls] lorthe |
witlin a reasonable period failing s

reigoved {

fing in
10 af.,“ the L essee o remaove e nuisance
i the Lessar «Imll s *l' gat Lhe "'zuk(mac

Codmiages o the Lesses dunag the

the fessee™s cont and ol

wod o sihsstence of nisance.

7.0 Anv d l‘f ute between the Lesser and Lessee shall be subject o the terrilorial
varisdiction of the Civil Courts having jurisdiction over District Lucknow or the
Courts designed by the Hon"ble High Cowt ol Judicature at Allahabad,

17.5 the Le
reculations of UPAVDP or directions issued.

B

s¢

7.6 Dwelling units (Tats shall be used for residentaal purpuse only. T case of defauly,
render the LEASE fable for canceilation ang the Lessee will not be paid any
compensation in this behall

17.7 Other buildings carmarked for community facilites cannot be ased for the purposes
other than community requirements,

(7.8 The Lessee shall not be allowed o assign oi change his role, otherwise the Lease

shall be entive money deposited shail be foried

7.6 > Board in Im-v ropublic ine
mnment at e ailing rate,

1700 The UPAVPYI I(‘ using Commissjone
time Lo thime the Ic_-.?x ! sub lessge hos e

fAA

hack the nossession by making

right to change any rules & regulation
md o tollow above rules.

TN ST STUT]
ToRe TEN U TEH gy
LRE T 1

\f{_'. N>

Agreement will be governed by the provisions of the Rules of

sy Helghts Pyt Lid.

49







GEFICE oF THE_EX ECUTWE ENGINEER
c D Tob. UP AYAS EVAM V16 As PARISYAL
PALT SITE PLAN o©F 1BULIKC SALE

Plot Nov 4 5 /2 SIDHHART VIHAZ. Gi2p,

KT b

e e e Y s et T TR T

RS . . g )
plo b 1o BS 03 /13 5=
4

, 24933 M.
T - T
O g | |
Q ; ! ﬁi
§ ¥ '
; &o] i ! Y \}-
R 4y &
3 GH-a2 . G
:S 53] ~} |
‘ I IL\'“[' Ky ‘3 _‘G A d ‘ g
E- 5 NS = |
o . '{ '{: H-53 s |
(? ‘ 2 W :
P =+~
e PLot o, Q
(5¥ - o I
|
L L ) Plotoizg = 24993 My
- w814 M,
o 24983 ™ ¥
[~ . ot} .
et ats) - 52060 gepind
Soveso Mo D | 2= i) o | -
A

{- -

| Pyt Lid

. ( & S AR TR
\\ \ \\‘ij,ﬁ FoPo ey oI e qﬁﬂal
= aaflory \ R |
\ | |
4 Bhesiar” A= poa |

T g :
- ..-{h— .

}
B !

51




52




53

awl | foies Y& o

< & N
QeI @ BIE]

PURTTETD TR i '
g = ' m_.

BN @rule Y S0ud s e whE ..__j

B - ; i,

Uil-=1 T i AP R chil b il Tk : "~
e, (Sowuo) 9 do—201012 Vs s
Toud AnY ‘Fhar—-q o

MAALTES

*'W‘“Iw M/s APEX NEIGIHTS PRIVATE LIMITED. a Company

vithin the meaning of companies act, 1956, having its corporate office
At 8-672, SCHOOL BLOCK SHAKARPUR DELHNI-110092
WHICH 1S ON OF  THE RELEVENT MEMBER  OF
(CONSORTIUM FORMED BY M/S SAMS REAL ESTATES
RIVATE LIMITED being lfead member of THIE CONSORTIUM |
whe wwvarded  ploe Noo 4/BS<2 (Area-101175.08 s¢umy)  through
asthotized signatory Mr. Vikas Goyal S/0 sh. Ram Kisan Goyval Rio '
B-325/12.0, Gali No-11, Ashok Nagar, Delhi-1 {0093
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SCHEDULE
(Description of Demised Premises)

Boundaries of the Property Bulk Sale Property NO. 4/BS-2/3

Area: 26000.00 SOM

Naovtli: A0mtrs wide roud North: As
South: Plot no 4/BS-2 South; Per
last: Plot no 4/BS-3 & 4 East: Site
West: SUmitrs wide road YWest: Plan

IN WIETNESS WHEREOT parties to this LEARSE AGREEMENT have set their
Lisnads on the date first above written,

Wt Moo Forand on behall of Lessor
booStsmadire

SRR SN /
3 Adddress AV : {

Wilness No.-2 ;

I Signature S AT TR

QoSto 1A OF fava gfge

2 Name /’ (Depaty HousingiGomandssioner)
3 tf(lte‘-b Z/‘/ On Behalf of Housing Commissioner
Witness No,-1 AN

I Signature M

2 Nuwme {iA;jM[{\ﬂ KuMA P
3 Address 3 F e, M»D!Jw Tower, QAJNA@AQ ExT. CJ&H’\Z\f‘IB*’UE :

. N .
Witness NO-2 I',.i?f f For and on hehadt of LL“-i.\{‘t‘ \\ _‘I,\JS'//
I Sigonature U}K' . Ty X o il d
2 Name FnIisige  STemk ‘_'—?ﬁ'“—H R.N'ff o= Dl — el
3 Adidiress £ 24 RpnfSi e Lpxmz PGB Y -
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F.Na.21-213/2017-1A-ili ANNEXURE-2
Government of India
Ministry of Environment, Forest and Climate Change
{IA.1ll Section)

Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi - 3

Date: 6™ November, 2017
To,
M/s APEX Heights Pvt Ltd
11/3, Apex Acasia Valley, Sector-3 Vaishali,
Ghaziabad-201601 {(Uttar Pradesh)

Email: ceo@apexindia.in

Subject: Proposed Residential Complex at Plot No. 04/BS-02(GH-03)
Siddhartha Vihar, Disfrict -Chaziabad, Uttar Pradesh by M/s APEX
Heights Pvt Ltd - Environmental Clearance - reg.

Sir,

This has reference to your online proposal No.IA/JUP/NCP/64838/2016 dated
05.06.2017, submitted to this Ministry for grant of Environmental Clearance (EC) in
term of the provisions of the Environment Impact Assessment (EIA) Notification,
2006 under the Environment (Protection) Act, 1986,

2. The proposal for the grant of environmental clearance to the project
‘Proposed Residential Complex’ at Plot No. 04/BS — 02(GH-03) Siddhartha Vihar,
District-Ghaziabad, Uttar Pradesh promoted by M/s APEX Heights Pvt Ltd, was
considered by the Expert Appraisal Committee (Infra-2) in its 21% meeting held on
21-24 August, 2017. The detzils of the project, as per the documents submitted by
the project proponent, and alsc as informed during the above meeting, are under:-

'(i) The project is located at 28°38'57.80"N Latitude and 77°24'13.85"E longitude.

(i) The total plot area is 26,000 sqm, FSI area is 1,16,151.37 sqm and total
construction area of 1,91,859.6 sqm. The project will comprise of seven
Tower (A-G). Total no. of dweliing units 1408 (1172-Main DU, 118-LIG, 118-
EWS) shall be developed. Maximum height of the building is150m.

(i) During construction phase, total water requirement may vary from 20-24 KLD
which will be met by treated water from CSTP/Private water tankers. During
the construction phase, Soak pits and septic tanks will be provided for
disposal of waste water. Temporary sanitary toilets will be provided during
peak labor force. \

{iv)  During operational phase, total water demand of the project is expected to be
683 KLD and the same will be met by the 424 KLD Recycled Water.
Wastewater generated (530 KLD) uses will be treated in STP of capacity 640
KLD of treated waste water will be recycled (8 KLD for gardening and 30 KLD
for DG Coaling).

{v) About 3452 25 kg/day solid waste will be generated in the project.

A\
N
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(vi)  The total power requirement is 3820 KVA and will be met from Paschimanchal
Vidyut Vitran Nigam Limited (PVVNL).

(vii)  Rooftop rainwater of buildings will be coilected in RWH tanks of total 6 Nos.
(viii) The total parking proposed is 1,413 ECS.

(ix)  Proposed energy saving measures would save about 10% of power.

(x) It is not located within 10 km of Eco Sensitive areas.

(xiy  There is no case pianding against the project.

(xii) ToR was issued by SEAC, U.P. in its 278™ meeting held on 28.06.2018.
(xiii) Investment/Cost of the project is Rs. 400 crore.

{(xiv) Employment potential: 300 peoples.

{xv) Benefits of the project Social, Economical and Environmenta!.

4. The EAC, in its meeting held on 21-24 August, 2017, after detailed
deisberations on the proposal, ha° recommended for grant of Environmental

Ciearance to the project. As per rec ommendations aof the EAC, the Ministry of
Emsrowm@m Forest and Climate Change hereby accords Environmental Clearance
to the ‘Propased Residential Complex’ at Piot No. 04/BS - 02(GH-03) Siddhartha
Vihar, District-Ghaziabad. Uttar Pradesh promoted by M/s APEX Heights Pvt Ltd.
under the provisions of the EiA Notification, 2006 ard amendments/circulars issued
thereon, and subject to the specific and general conditions as under:-

PART A — SPECIFIC CONDITIONS:

Construction Phase

(i) The project proponent shall obtain all necessary clearance/ permission from
all  relevant agencies including town planning authority before
commencement of work. All the construction shall be done in accordance
with the local building byelaws.

(i) Sewage shall be treated in the STP (MBBR Technology) with tertiary
treatment i.e. Uitra Filiration. The treated effluent from STP shall be
recycled/re-used for flushing, horticulture & DG cooling.

(il The local bye-law provisions on rain water harvesting should be followed, if
local bye-law provision is not available, adequate provision for storage and
recharge should be followed as per the Ministry of Urban Development Model
Building Byelaws, 2016. As proposed, 6 nos. of rain water harvesting pits
shall be provided as per CGWB guidelines.

(iv)  Separate wet and dry bins must be provided in each unit and at the ground
level for facilitating segregation of waste. Solid waste shall be segregated
into wet garbage and inert materials. Wet garbage shall he composted in
Organic Waste Converter. 300 sqm space shall be provided far solid waste
management within the premises which will include area for segregation,
composting. The inert waste from group housing project will be sent to
dumping site.

(v} The natural drain system should be maintained for ensuring unrestricted flow
of water. No construction shall be allowed to obstruct the natural drainage
through the site, on wetland and water bodies. Check dams, hio-swales,

Pioposat Noo IAJUPINCIRE4ER8 016 TS
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(Vi)

{vily

{viii)

(ix)

(xi)

(xii)

fandscape, and other sustainable urban drainage systems (SUDS) are
allowed for maintaining the drainage pattern and to harvest rain water.
Buildings shall be designed to follow the natural topography as much as
possible. Minimum cutting and filling should be done.

Construction site shall be adequately barricaded before the construction
begins. Dust, smoke & other air pollution prevention measures shall be
provided for the building as well as the site. These measures shall include
screens for the building under construction, continuous dust/ wind breaking
walls all around the site (at least 3 meter height). Plastic/tarpaulin sheet
covers shall be provided for vehicles bringing in sand, cement, murrany and
other construction materials prone to causing dust poilution at the site as well
as taking out debris from the site. Sand, murram, loose soil, cement, stored
on site shall be covered adequately so as to prevent dust pollution. Wet jet
shall be provided for grinding and stene cutting. Unpaved surfaces and loose
soil shall be adequately sprinkled with water to suppress dust.

All construction and demolition debris shall be stored at the site (and not
dumped : 1 spaces oufside) before they are properly
dispo i jed as per the
orovis:ans  of the Censtruction and Demolition Waste Rules, 2016, All
workers wolking at the construction site and involved in Ioading, unloading
carriage of constructicns material and construction debrs or working in any
area with dust polluticn shali be provided with dust mask

Provisions shalil be made for the housing of construction labour within the site
with all necessary infrastructure and facilities such as fuel for cooking, mobile
toilets, mobile ST, safe drinking water. medical health care, creche etc. The
housing may be in the form of temporary structures to be removed after the
completion of the project.

At least 20% of the open spaces as required by the local building bye-laws
shall be pervious. Use of Grass pavers, paver blocks with at least 50%
opening. landscape etc. would be considered as pervious surface.

Compliance with the Energy Conservation Building Code (ECBC) of Bureau
of Energy Efficiency shall be ensured. Buildings in the States which have
notified their own ECBC, shall comply with the State ECBC. Outdoor and
common area lighting shall be LED. Concept of passive solar design that
minimize energy consumption in buildings by using design elements, such as
building orientation, landscaping, efficient building envelope, appropriate
fenestration, increased day lighting design and thermal mass etc. shall be
incorporated in the building design. Wall, window, and roof u-values shall be
as per ECBC specifications.

Use of water saving devices/ fixtures (viz. low flow flushing systems; use of
low flow faucets tap aerators etc) for water conservation shall be
incorporated in the building plan.

Installation of dual pipe plumbing for supplying fresh water for drinking,
cooking and bathing etc and other for supply of recycled water for flushing,
landscape irrigation, car washing, thermal cocling, conditioning etc. shall be
dene
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(xiii)

(xiv)

(xv)

{xvi)

(xvii)

fx‘:.'n«'\
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{XIX)

Ixx)

{(xxi})

{Xxif)

{xxiii)

{xxiv}

{xxv)

{xxvi)

Separation of grey and black water should be done by the use of dual
plumbing system. In case of single stack system separate recirculation lines
for flushing by giving dual plumbing system be done.

Solar based electric power shall be provided to each unit for at ieast two
bulbs/light and one far. As proposed, central lighting and street lighting shall
also be based on solar power.

A First Aid Room shall be provided in the project both during construction
and operations of the project.

Topsoil should be stripped to a depth of 20 cm from the areas proposed for
buildings, roads. paved areas, and externai services. it should be stockpiled
appropriately in designated areas and reapplied during plantation of the
proposed vegetation on siie.

Disposal of muck during construction phase shall not create any adverse
effect on the neighboring communities and be dispesed taking the necessary
precautions for genera! safety and health aspects of people, only in approved
sites with the approval of compelent authority.

The dieset generator s2is 10 be usad durmg construction phase shall be low
sulphur diesel type : m to Lnvironmental  (Protection)

prescribad for ail and nolse emission standards.

Water demand during construction should be reduced by use of pre-mixed
concrete. curing agents and other best practices referred.

As proposed. no ground water shall be used during construction/ operation
phase of the project

Approval of the CGWA require betore any dewatering for basements.

The approval of the Competent Authority shall be obtained for structurai
safety of buildings due to earthquakes, adequacy of firefighting equipment
etc as per National Building Code including protection measures from
lightening etc.

Any hazardous waste generated during construction phase, shall be
disposed off as per applicable rules and norms with necessary approvals of
the State Pollution Control Board.

Vehicles hired for bringing construction material to the site should be in good
condition and should have a poliution check certificate and should conform to
applicable air and noise emission standards be operated only during non-
peak hours.

Ambient noise levels shall conforin to residential standards both during day
and night as per Noise Poliutior1 (Control and Regulation) Rules, 2000.
Incremental pollution loads on the ambient air and noise guality shall be
closely monitored during construction phase. Adequate measures shall be
made to reduce ambient air and noise level during constructicn phase, so as
to canform to the stipulated standards by CPCB / SPCB.

Use of environment friendly materials in bricks, blocks and other construction
materials, shall be reguired for at least 20% of the construction material
quantity. These include Fly Ash bricks, hollow bricks. AACs, Fly Ash Lime
Gypsum blocks. Compressed eaith blocks, and other environment friendiy
materials. Fly ash should be used as building matenal in the construction as
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per the provision of Fly Ash Notification of September, 1999 and amended as
on 27" August, 2003 and 25" January, 2016. Ready mixed concrete must be
used in building construction.

{xxvil) A comprehensive mobility plan, as per MoUD best practices guidelines

(URDPFI), shall be prepared to inciude motorized, non-motorized, public, and
private networks. Road should be designed with due consideration for
environment, and.safety of users. The road system can be designed with
these basic criteria.

e Hierarchy of roads with proper segregation of vehicular and pedestrian
traffic.

¢ Traffic calming measures

e Proper design of entry and exit points.

¢ Parking norms as p=r local regulation

{xxviii) An assessment of the cumulative impact of ali activities being carried out or

{xxix)

proposed to be carried out oy the vroject, shall be made for traffic densities
and parking capabiiites in a 05 krns radivs from the site. A detailed traffic
management and & traffic ¢ gestion plan drawn up through an
organisation of repuie and specalising in Transport Planning shall be
implemented to the satisfaction of the State Urban Development and
Transport Departments shall aiso include the consent of all the concerned
implementing agencies.

Project Proponent should cemply with conditions stipulated at Appendix - X1V
of the amended EIA Notification vide 5.0. 3988(E) dated 09.12.2016.

il. Operational Phase

(i)

(vi)

Propossal Mo IASURINCOVAAREREF 30

Fresh water requirement from Municipal Water Supply shail not exceed 491
KLD.

A minimum of 1 tree for every 80 sgm of land should be planted and
maintained. The existing trees will be counted for this purpose. Preference
should be given to planting native species. Where the trees need to be cut,
compensatory plantation in the ratio of 1:3 (i.e. planting of 3 trees for every 1
tree that is cut) shali be done and maintained. As proposed 2600 sqm area
shall be provided for green belt development.

The gaseous emissions from DG set shall be dispersed through adequate
stack height as per CPCB standards. Acoustic enclosure shall be provided to
the DG sets to mitigate the noise pollution. Low sulphur diesel shall be used.
The location of the DG set and exhaust pipe height shall be as per the
provisions of the Central Pollution Control Board (CPCB) norms.

For indoor air quality the ventilation provisions as per National Building Code
of India.

The guantity of fresh water usage, water recycling and rainwater harvesting
shall be measured and recorded to monitor the water balance as projected
by the project proponent. The record shall be submitted to the Regional
Office, MoEF&CC aiong with six manthiy Monitoring reports.

The installation of the Sewage Treatment Plant (STP) shall be certified by an
independent expert and a report :n this recard shall be submitted to the

Ministry before the project i commissioned for operation. Periodical
S
Page 5 of §
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monitoring of water quality of {reated sewage shall be conducted. Necessary
measures should he made to mitigate the odour problem from STP.

(vi) No sewage or untreated effluent water would be discharged through storm
water drains. '

(vii} Sludge from the onsite sewage treatment, including septic tanks, shall be
collected, conveyed and disposed as per the Ministry of Urban Development,
Central Public Health and Environmental Engineering Qrganization
(CPHEEOQ) Mandal on Sewerage and Sewage Treatment Systems, 2013,

(ix)  The provisions of the Solid Waste Management Rules, 2016, e-Waste
(Management) Rules, 2016, the Construction and Demolition Waste
Management Rules, 2016 and the Plastics Waste Management Rules, 2016
shall be followed.

(%) Solar, wind or other Renewable Energy shall be installed to meet electricity
generation equivalient o 1% of the demand lcad or as per the state level/
iocal building bye-laws requirement, whichever is higher.

(x1y  Solar power shall be used for lighiing in the apartment (o reduce the power
load on grid. Separate eleclric meier shail be wstalied for solar power, Solar
water heating shall be crovided 1o meat 20% of the hot water demand of the
commercial and institutional building or as per the requirement of the local
building bye-laws, whichever is higher. Residental buildings are alsc
recommended to meet its hot water demand from solar water heaters, as far
as possible.

(xiiy Energy conservation measures iike instaliation of CFLs/ LED for the lighting
the area outside the building should be integral part of the project design and
should be in place before project commissioning. Used CFLs, TFL and LED
shall be properly collected and disposed offisent for recycling as per the
prevailing guidelines/rules of the regulatory authority to avoid mercury
contamination.

(xili) An environmental management plan (EMP) shail be prepared and
implemented to ensure compliance with the environmental conditions
specified above. A dedicated Environment Monitoring Cell with defined
functions and responsibitity shall be put in place to implement the EMP. The
envircnmental cell shall ensure that the environment infrastructure like
Sewage Treatment Plant, Landscaping, Rain Water Harvesting, Energy
efficiency and conservation, water efficiency and conservation, solid waste
management, renewable energy etc. are kept operational and meet the
required standards. The environmental cell shall also keep the record of
environment monitaring and those related to the environment infrastructure.

(xiv) The company shall draw up and implement a corporate social Responsibility
plan as per the Company’s Act of 2013,

PART B - GENERAL CONDITIONS

(i) A copy of the environmenta! clearance letter shall also be displayed on the
website of the concemed State Pollution Control Board. The EC letter shall
also be displayed at the Regional Office. District Industries centre and
Collector's Office/ Tehsiidar's office for 30 days. \

i XX\*
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(i) The funds earmarked for environmental protection measures shall be kept in
separate account and shall not be diverted for other purpose. Year-wise
expenditure shall be reported to this Ministry and its concerned Regional
Office.

(i} Officials from the Regional Office of MoEF&CC, Lucknow who would be
monitoring the implementation of environmental safeguards should be given
full cooperation, facilities and documents/data by the project proponents during
their inspection. A complete set of all the documents submitted to MoEF&CC
shall be forwarded to the APCCF, Regional Office of MoEF&CC, Lucknow.

(ivi  In the case of any change(s) in the scope of the project, the project would
require a fresh appraisa! by this Ministry.

(V) The Ministry reserves the right to add additional safeguard measures
subsequently, if found necessary, and to take action including revoking of the
environment clearance under the grovisions of the Environmental (Protection)
Act, 1986, to ensure effective implementation of the suggested safeguard
measures in a fime bound and satisfactory manner

(vit Al other statutary cicarances such as the approvals for siorage of diesel from
Chiel Controlier of Cxplosives, Fire Cepartment, Civil Aviaticn Depariment. the
Forest Conservation Act, 1980 and the Wiidlife (Protection) Act, 1972 etc. shal!
be obtained, as applicable by project proponents from the respective
competent authorities.

(vii) These stipulations would be enforced among others under the provisions of
the Water (Prevention and Contral of Pollution) Act, 1874, the Air (Prevention
and Control of Pollution} Act 1981, the Environment (Protection) Act, 1986, the
Public Liability {insurance) Act, 1891 and the EIA Notification, 2006.

(vili) The project proponent shall advertise in at least two local Newspapers widely
circulated in the region, one of which shall be in the vernacular language
informing that the project has been accorded Environmenta! Clearance and
copies of clearance letters are available with the State Pollution Control Board
and may also be seen on the website of the Ministry of Environment, Forest
and Climate Change at hitp://iwww.envfor.nic.in. The advertisement shall be
made within Seven days from the date of receipt of the Clearance letter and a
copy of the same shall be forwarded to the Regional Office of this Ministry at
Lucknow.

(ix}  Any appeal against this clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

(x) A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, ZillaParisad/Municipal Corporatici, Urban Local Body and the
Local NGO, if any, from whom suggestions/representations, if any, were
received while processing the proposal. The clearance letter shall also be put
on the website of the company by the proponent.

(xiy  The proponent shall upload the status of compliance of the stipulated EC
conditions, including results of monitored data on their website and shali
update the same periodicaily. It shall simultanecusly be sent lo the Regional
Office of MOEF&CC, the respective Zonal Office of CPCB and the SPCB. The
criteria pollutant levels namely; SPM, RSPM. SO, NOx (ambient levels as well
as stack emissions) or critical sectoral parameters, indicated for the proje?l
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shall be monitored and displayed at a convenient location near the main gate
of the company in the public domain.

(xi) The environmental statement for each financial year ending 31% March in
Form-V as is mandafed to be submitted by the project proponent to the
concerned State Poliution Control Board as prescribed under the Environment
{Protection) Rules, 1986, as amended subsequently, shall also be put on the
website of the company along with the status of compliance of EC conditions
and shall also be sent fo the respective Regional Offices of MoEF&CC by e-

mail.
( :;;bé\ﬁ‘

(Kushal Vashist)
Director

(xiii} This issues with the approval of the Competent Authority.

Copy to:

1y The Member Secieiary, Ceparimeni of Environment, Government of Uttar
Pradesh. Sachivalaya, Bapu Bhawan, Adjacent to Vidhan Sabha, Lucknow —
226001,

2) The APCCF (C), MoEF&CC. Regional Office (CZ), Kendriya Bhawan, 5" Floor.
Sector "H”, Aligan]. Lucknow — 226020.

3) The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, New Deihi - 110 032.

4) The Chairman, Uttar Pradesh Pollution Control Board, Buiiding No. TC-12V, Vibluti
Khand, Gomti Nagar, Lucknow-226010.

5) Monitoring Cell, MOEF&CC, Indira Paryavaran Bhavan, New Delhi.
6) Guard File/ Record File/ Notice Board. '
7) MoEF&CC Website.

(';}k(\é\\.\“

(Kushal Vashist)
Director .

TRUE&'OPY

Peopasil Mo SAFUP/NCDA6E38700 o gt & 01

64




65

< UTTAR PRADESH POLLUTION CONTROL BOARD
4

ANNEXURE-3

Validity Period :22/03/2018 To 21/03/2023

Ref No. - Dated:- 09/05/2018
15143/UPPCB/Ghaziabad(UPPCBRO)/CTE/GHAZIABAD/2018

To,
Shri Vikas Goyal
M/s Apex Heights Pvt. Ltd.
Plot No.04/BS-02(GH-03), Siddharth Vihar, Ghaziabad, U.P.
GHAZIABAD

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your application form no 683481 dated - 09/02/2018 .After examining the
application with respect to pollution angle, Consent to Establish is granted subject to the compliance of
following conditions :

. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
N/A Metric Tonnes/Day 0
Building Material Metric Tonnes/Day 00
C- Product with capacity :
Product Detail |
Name of Product Product Quantity
- Group Housing 00
N/A 0
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
N/A Metric Tonnes/Day 0 0

E: Water Requirement (in KLD) and its Source :

Source of Water Details

Source Type Name of Source 1 Quantity (KL/D)
Municipal Supply Municipal and Recycled 683.0
| Water -

F. Quantity of effluent (In KLD) : '}
TRUE COPY
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Effluent Details
Source Consumption Quantity (KL/D)
Domestic 488.0

G- Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kid) Use
Diesel 5.04 DG Sets
For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 21/03/2023 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act. 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application.complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 may be initiated against the industry With out any prior
information.in case of non compliance of above conditions.

Bank details.

!_ Bank Fee Details

" Bank Name Branch Name | Draft No./Money Date Rupees
Receipt No

J Dena Bank Mayur Vihar 333618 09/02/2018 50000.0

Specific Conditions:
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1. Project shall provide the NOC of CGWA for extracting ground water within 03 month.

2. Project shall comply the provisions of Environment (Protection) Act 1986, Water (Prevention and
Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as
amended.

3. Project shall dispose the hazardous waste through authorized recyclers/TSDF.

4. Project shall install Sewage Treated Plant of capacity 640.0 KLD & treated water shall be used in
gardening/flash

5. At the project site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.

6. Project shall develop proper green belt and rain water harvesting system as per Authority
guidelines. For green belt at least 8 feet height plants should be planted which shall be properly
protected as proper irrigation and manuring arrangements shall be made. For the development of the
green belt the guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018
shall be complied.

7. Project shall comply the provisions of notification dt. 07-10-2016 of Ministry of Water Resources,
River Develop ment and Ganga Conservation GOI.

8. Project shall comply the order passed by Hon'ble NGT time to time.

9. This consent to establish is valid for the Plot Area-26,000 sq.mt. & Built-up Area-180845.83
sq.mt.

10. Project shall install at least 0.2KVA mt from roof level along with acoustic enclosures on DG
sets.

11. Project shall use clean fuel as far as possible.

12. Project shall not start gaseous emission & sewage generation without prior consent of the board.
13. All construction activities shall be according to authority guidelines.

14. The dust emission from the construction sites will be completely controlled and all precautions
will be taken in that behalf.

15. Project shall comply the conditions of EC dated 06.11.2017.

16. Project shall comply the provisions of Construction & Demolition Rules 2016 & MSW Rules
2016.

17. Project shall not use ground water in construction activities. Only STP treated water shall be
used.

18. Project shall be constructed as per approved map.

19. Unit will put tarpaulin scaffolding around the area of construction and the building for effective
and efficient control of dust emission generated during construction of the project.

20. Storage of any construction material particularly sand will not be done on any part of street and
roads in the projects area.

21. The construction material of any kind stored on site will be fully covered in all respect so that it
does not disperse in the air in any form.

22. All the construction material & debris will be carried in trucks or vehicles which are fully covered
and protected so as to ensure that the construction debris or construction material does not get
dispersed into the air or atmosphere in any form whatsoever.

23. The dust emission from the construction sites will be completely controlled and all precautions
will be taken in that behalf.

24. The vehicles carrying construction debris or construction material of any kind will be cleaned
before it is permitted to ply on the road after unloading of such material.

25. Every worker working on the construction site and involved in loading, unloading and carriage of
construction debris or construction material shall be provided with mask to prevent inhalation of dust
particle.

26. All medical held, investigation and treatment will be provided to the workers involved in the
construction of building and carrying of construction of building and carrying of construction debris
or construction material related to dust emission.

27. The transportation of construction material and debris waste to construction site, dumping site or
any other place will be carried out in accordance with rules.

28. Fixing of sprinklers and creation of green air barriers will be done to control fugitive dust
emission and improve environment.

29. Compulsory use of wet jet in grinding and stone cutting will be practiced.

30. Wind breaking wall will be constructed around the construction site.

31. Green belt will be developed around the buildings as per rules.

32. All approach roads & in campus roads should be sprinkled with water to suppress the dust
emission. ,

33. Project shall not establish Hot Mix/Ready Mix/Wet Mix Plant without prior permission of Board.
34. Project shall submit a bank guarantee of Rs. 10 lacs within 15 days for complying above
condition no 1 to 33.
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Please note that consent to Establish will be revoked, in case of. non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 09/06/2018 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.
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=71 UTTAR PRADESH POLLUTION CONTROL BOARD
RN Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER ANNEXURE-11
Ref No. - Dated : 14/07/2021
123008/UPPCB/Ghaziabad(UPPCBRO)/CTO/wat
er/GHAZIABAD/2021
To,

Shri VIKAS GOEL
M/s APEX HEIGHTS PVT LTD

Plot No. 04/BS-02(GH-03), Siddharth Vihar, Ghaziabad, Uttar Pradesh, GHAZIABAD,201009
GHAZIABAD

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. APEX HEIGHTS PVT LTD

Reference Application No :11563757 Dated :14/07/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. APEX HEIGHTS PVT LTD
is hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 25/02/2021 to 31/12/2023 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority . e

ROY “haaii
For and on behalf of U.P. Pollution Control Board
CEO-1

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Ghaziabad.

CEO-1

/
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. APEX HEIGHTS PVT LTD vide

Consent Order No. 11563757/ Water Dated : 14/07/2021

4(a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Group Housing cum Commercial
Complex.

The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details

S.No Kind of Effulant Maximum daily Treatment facility and
L | o discharge, KL/day discharge point
- 1 ) Domestic 488 KLD STP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .
i Domestic Effulant

. S.No Parameter - Standard

‘ 1 Total Suspended Solids As per EP Act 1986
2 BOD As per EP Act 1986
3 CcOoD As per EP Act 1986
4 Oil & Grease As per EP Act 1986
5 Quantity of Discharge 488 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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I. Unit shall comply with Uttar Pradesh Groundwater (Management and Regulation) Act 2019.
Therefore Water shall be obtained from legally permissible sources only. If the project fails to
comply with this condition then this consent shall automatically stand revoked.

2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016

4. Maximum treated effluent shall be used for irrigation purposes as proposed. The guidelines
developed by the CPCB for the utilization of treated effluent for the irrigation purposes is available
at the URL http://epeb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf

5. The Unit shall comply with the provisions of notification dt. 07-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation, GOI.

6. The Unit shall submit the point wise compliance report of the CTE/CTO issued by the Board and
the audited balance sheet for the current year within a month failing which consent would be
deemed void.

7. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also
independent flow meters, logbook and electric meter should be installed for STP.

9. The Unit should be operated in such a way so that there is no adverse im pact on public and
environment.

10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

I'1. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986

13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB server. The unit shall maintain strict supervision on fluctuations in operating parameters with
respect to each treatment unit of the Sewate/Effluent treatment plant.

14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

15. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

16. Unit shall submit Bank Guarantee of Rs. 10 Lakhs in compliance of conditions mentioned in
CTE issued by Board vide letter dated 09-05-2018.

Issued with the permission of competent authority . V|VEKE,:J?J£?§“.§"
ROY wowomn
For and on behalf of U.P. Pollution Control Board .

CEO-1

[
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% UTTAR PRADESH POLLUTION CONTROL BOARD
A\,,",“L ' Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER ANNEXURE-12

Ref No. - Dated : 14/07/2021
122990/UPPCB/Ghaziabad(UPPCBRO)/CTO/air/GHAZIABAD/2021

To,

Shri VIKAS GOEL

M/s APEX HEIGHTS PVT LTD

Plot No. 04/BS-02(GH-03), Siddharth Vihar, Ghaziabad, Uttar Pradesh, GHAZIABAD,201009

GHAZIABAD
Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)

to M/s. APEX HEIGHTS PVT LTD
Reference Application No. 11562212 Dated : 14/07/2021
1. With reference to the application for consent for emission of air pollutants from the plant of M/s

APEX HEIGHTS PVT LTD. under Air Act 1981. It is being authorised for said emissions, as per
the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 25/02/2021 to 31/12/2023 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .
VIVEK iz
ROY i

For and on behalf of U.P. Pollution Control Board
CEO-1

Enclosed : As above
(condition of consent):
ally sgned

V‘VEKEE\:NEKROY
Copy to:  Regional Officer, UPPCB, Ghaziabad. ROY ni

CEO-1

7
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U.P. Pollution Control Board

Dated : 14/07/2021
CONDITIONS OF CONSENT

l. This consent is valid only for the approved production capacity of Group Housing Project cum
Commercial Complex.

2 This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a) The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

‘ Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source

1 500x1 KVA HSD | Sulphur  |As per EP Act|'
600x1 KVA. Dioxide 1986
810x1 KVA |
and 1000x1

KVA DG Sets. |

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail -
S.No ‘ Stack No J Parameter Standard

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

o) The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

i The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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1. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

2. The Unit shall ensure to dispose the hazardous waste through authorized recyclers/TSDF and
comply with the provisions of Hazardous and Other Wastes (Management and Trans-boundary
Movement) Amendment Rules, 2016.

3. The Unit shall submit the point wise compliance report of the CTE/CTO issued by the Board and
the audited balance sheet for the current year within a month failing which consent would be deemed
void.

4. For development of green belt at least 8 feet height plants should be planted which shall be
properly protected as proper irrigation and maneuvering arrangements shall be made. For the
development of the green belt the guidelines issued vide Board office order no. H10405/220/2018/02
Dt. 16-02-2018 shall be complied.

5. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

6. Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986.

7. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

8. The industry shall only use PNG as fuel once PNG pipeline is available in that industrial area.

9. In compliance with the Hon ble Supreme Court order passed in W.P. (civil) No. 13029/1985 M.C.
Mehta Vs. Union of India and ors. the use of Pet coke and furnace oil is prohibited.

10. The industry shall ensure deployment of qualified manpower to step up self monitoring
mechanism on 24 X7 basis.

1. The industry shall submit quarterly monitoring reports of all stacks from a certified /approved
laboratory under E.P. Act 1986.

12. The Industry shall submit first compliance report with respect to conditions imposed within 30
days of issue of this permission.

13. Unit shall submit Bank Guarantee of Rs. 10 Lakhs for compliance of conditions of CTE issued
by Board vide letter dated 09-05-2018.

Issued with the permission of competent authority . VIVEK e
ROY Feilew
For and on behalf of U.P. Pollution Control Board .

CEO-1

/A
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IN THE HON”BLE NATIONAL GREEN TRIBUNAL, DELHI
ORIGINAL APPLICATION NO.884/2022
IN THE MATTER OF:
SANJEEV KUMAR ...APPLICANT
VERSUS
UTTAR PRADESH POLLUTION CONTROL BOARD & ORS ...RESPONDENTS

Krow All to whom these present shall come that | fwe, Satmam Singh Sachdeva. the Director of Mis
Apex Heights Privare Linuted {Respondent) do hereby appoint:

SARALAND PARTNERS LW OFFICES
Mohit Sarat, Manmeet Singh, Alak Shankar, Ankur Khandelwal, Nikhit Varshney, Nishtha Chaturvedi, Nastassia
Khurana, Surbhi Shah, Sadhvi Kumar, umarjeet Ray, Mukta Halbe, Marav Sharma, Neha Lodha, Shatakshi
Tripathi, Yasaschandra Devarakonda
PRI Scetar- 36A Fitm Cibv, Noida o 201 30
i oot 0 5y 1o AL S SRR R I, 0 BT 1 R e

1

] & 2 5 e 4. o 0 T W oy ioB f o orbug s B ? [P IR
el povecaie s e ety odt Advoeale m Itee above noted case and

Ta act, appear and plead 0 the above-noted case iy this Court or 1n any olacr Court in which

t

the samce may be tned or heard and also 1o the appellate Court including [Tigh Court subject (o
payment of fees separately for each Court by me- us.

To sign, file verifv and present pleadings. appeals cross objections or petitions for execution
review, revision, withdrawal, compromise or other petitions or atfidavits or other docunents
as may be deemed necessary or proper for the prosceution ol the sind case in all its slapes

To file and take back documents to admit and/or deny the documents of opposite party

To withdraw or compromise the said case or submit W arbitration any differences or disputes
that may arise touching ot in any manaer relating to the said case.

To take exeeution procecdings.

The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of’
the prosecution of the said case.

I'o appoint and instruct any other Legal Practioner, authorizing him fo exercise the power and
authority hereby conferred upon the Advocate whenever he may think it to do so and to sign
the Power of Attorney on onr behalf,

And VWe the undersigned do bereby agree to ratify and confirm all acts done by the Advocate
or s substitute i the matter as myfour own acts, as i done by me/us o all ntents and
purposes.

And ¥We undertake that [ we or my four duly authorized agent would appear in the Court on
all hearings and will inform the Advocates for appearance when the case is calied.

And | /we undersigned do hereby agree not to hold the advocate or his substitute responsthie
for the resuit of the said case. The adjournment costs whenever ordered by the Court shall be
of the Advocate wiuch he shall receive and retain limselil

I'We hereby agree that once the fee is paid. | /we will not be entitled for the refund of the same
in any case whatsoever addiiion three vears or part thereof,

IN WITNESS WHEREOF I/'We do hereunto set my four hand to these presents the contents of
which have been understood by medus on this 199 Day of February, 2023,

Accepied subjeet o the torms of lees, R 2
1\_.»}""'-/,\ I
C I..\_‘U’_ / -~
Advocate .



